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[ACT 16 OF 1g6o"j hstats Buty (Amendment) 
5, 313 

the said amendments sh in respect of estate 
lands in that part said territories, be 

effect only on on which this Act 

3 " 
in ~ ~ s p q k t  agricultural lands. 

(2) The a enclrnerifd &ad; to this Act the Estate Duty 
33 of 1958. (Amendment) \ ct, 1958, shall also apply to the levy of estate 

duty in respectto1 agriculturS1 lands situate in the territories 
', 

\ pom~yised in except those in the Statesiof Orissa, West 
'is 

\ \ 
(3) This A d  shbll cease to apply to the levy of &state duty in 

respect of agricultu&+l lands situate in the Sta.&e of - 
I the transferred ,and, notwithstanding 

tained jn shall be deemed to 

\ 
I 

Eq1anation.--"TransIerred territories' means the te Stories 'i. which as from the 1st November, 1956, were a ded to 
the State of West of sub-section (1) ofase tion 3 

I&' of the Bihar and of Territories) Act, 
40 of 1956. 1956." 

4 \ 
\ 

33 of I%$. 3. Section 30 of the Estate Act, 1958, 

tbn-30. 


